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* IN THE HIGH COURT OF DELHI AT NEW DELHI

Date of Decision: 17th February, 2026

+ CM(M) 1878/2025, CM APPL. 60199/2025, CM APPL. 60200/2025
& CM APPL. 81793/2025

ALC FOOD PVT. LTD. .....Petitioner

Through: Mr. Tej Pratap and Mr. Imtiyaz
Hussain, Advocates.

versus

YMC INDIA PVT. LTD. .....Respondent
Through: Mr. Abhay Mani Tripathi, Advocate

through VC.

CORAM:
HON'BLE MR. JUSTICE RAJNEESH KUMAR GUPTA

ORDER (Oral)

Rajneesh Kumar Gupta, J.

1. This hearing has been conducted through hybrid mode.

2. The present petition has been filed by the petitioner under Article 227

of the Constitution of India, 1950, assailing the impugned order dated 16th

September, 2025, passed by the learned trial court in CS (COMM) No.

336/2024, whereby the further cross-examination of the PW-1 (AR of the

respondent/plaintiff), to be conducted by the petitioner, has been closed.

3. Heard. Record perused.

4. Learned Counsel for the respondent submits that he has no objections if

the petitioner is granted one more opportunity to cross-examine the PW-1,

provided the same is conducted expeditiously, so as to avoid any further delay

in proceedings of the case.
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5. Keeping in view the submissions made by learned Counsel for the

parties, the petitioner is granted one more opportunity to cross-examine the

PW-1. It shall be open to the learned trial court to permit the

cross-examination of the PW-1 on the date already fixed, i.e., 27th February,

2026, or on any other date as may be convenient to the learned trial court.

6. Accordingly, the present petition is disposed of in the above-stated

terms. Pending application(s), if any, also stand disposed of.

RAJNEESH KUMAR GUPTA, J
FEBRUARY 17, 2026/MR/ik
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